IN THE CENTRAL ADMINISTRATIVE T

OATE OF ORDER

Betwesn :-

K.0bu le su

And

1. Tha Director-General, Telacom
(rep. Union of India),

New Oelhi~110 001,

2. The chief General Manager,
Telecommunications, AP,
Hyderabad-500 001,

3, The Telscom District Manager,
Mahabubnagar-508 050.

4. The Sub-Divisional Officer,
Telscom, Gadwal-509 125.

Counsel for the Applicant

Counsel for the Respondents :

CRAM :
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THE HON'8LE SHRI B.S.JAL PARAMES

.. (Order per Hon'ble Shri
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A ket Y k-

12-10~1998,
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Shri C.Suryanarayana

Shri V.Rajeshwar Rao,CGSC
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(Order por Hen'bis Shri B.S.3Jei Parameshusr, Member (J) ).

Heard Sri C.Suryanaraysna, counsel fer the applicant

and Sri V.Rajeshuar Rae, standing counsel fer the Raspondents,

o The applicant submits that he belengs te SC cemmunity,

NS

He was initially engaged es Casual Mazdoor with effect from
7 V353 -
1-4-89, He submits te havs ssrved feglaéa-days up te 15~4=-97,

Hia services were terminated with effact from 6-11=90,

3. The applicent then sppraached this Tribunal in DA 629/91.

Un 13~7=1994, this Tribunal directed the respondenta te enter the

2

eme of the applicant at the apprepriste place in the casual

~ed
mazdoor's senlority list taking inte acceunt that he belung:-tc
community aerd to re~sngage him in prefersnce te his juniers

and ts congider his casa for temporary status as per his turn,

4. It is submitted that thes Respondent Neo.2 issued fresh
.iLatructians te Secendary Switching Arsas. The said erder ef
Respondent Ne.2 was considered by the Principal Bench of this
Tribunal and declared the sams as in-valid, Further it vaa
directed that the senierity list of casual labaurers in Secondery
Suktching Areas as en 31-12-86 should bs prepasred separately

in respect of those recruited prior te 22-6-88 anq those recruited
aqtar that date and surplus casual laebourers from ameng thas

Junior mdat may be retrenched after giving dus notice. The appli-

cent submits that Respondent Ne.3 issued te him = impugned

letter dt,11-4~97 and furnished the list ef casual mazdeer rascruited

after 22-6-8B with a direction te the Reapandsnt Ne.4 ta tarminate
Jerr '

.C..a.




heir services. As g consequence, Respondent No,3 issued the

impugned ratrenchmant notics dt,15-4-97,

5le The applicant has filsd this 0.A. |

te call fPor the records

relating to the impugned orders/lestters bearing Neo.TA/LC/5-190/95

. dtle1=4=97 of the 2nd respondent; No.E.1-60/111/96-97/19 Gt e11=4~97

of| the 3rd raspondant and the congequential retranchmant notice I

No.E.142/Ue1.1V/97,98/43 dt.15-4=97 of the 4th respondent and to |

Quash the same declaring that the retronchment notice is srbitrary

- and|violative of the Provisions ef the Contract Labour Act and of

the |statutory previsions mentioned sbove besides being unfair

labo[r practice punishable under the mandatory provisiens. ef the

ID Act, 1947 and conssquently to direct the respondent autherities

te sllow the applicant to continua in service end gramt him sll

benefits which are censequentisl and incidental to the same such

as conferment of temporsry status from t he date hs completad ene

yesr 'service or 240 dayé in a year and to absorb him in the rsgular
est ablishment accarding to hie turn int he saninrit} list of casual:lf
mezdoors, alse declaring further that the verieus restrictions

imposad by t he 1st respondent and reitsrated by the 2nd respon-

dent are illegal.

be | n 23-5-97 an interim order was passed to canéidér t he
case of tha applicant for ra-angagemant ,if any work Paa available
and fulthar directed that such ra-engagemant huuausr} would not
confer |any right an the spplicant to claim continuitj of the sarvice
and that his futurse service banafits weuld be subject te the

asut coms of this O.A.
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7 Tha Raspondents have not filsd any counter in this 0.A.

|
i

8k, 1 have perusad the order passed in DA 1258/97. GObsarvatiens :
mgde therein are fully applicable te the facts of this cass. The
Respondants while considering the cass sf the applicant must

ahere to the directions passed in OA 1258/97.°

Dle The iearnsd stending counsel for the respondents submits
" that the directions similar te thoss given in OA 1258/97 may be

given in this OA alse,

10 Accerdingly the foliowing directions are given:-

(a)The respandents may sympathetically consider
the case of the applicant and previde him work
to continue in his service as per the rules;

(b)Till work is available with the rsspondsnt
department, t he respondants may c entinue thas
soervices of the applicant by virtue af the

interim order;} {

(¢)In case of any eventuality, the respordents
are to disangage the applicant or to terminate the
contract services of the applicant, then the res-
pondent s may consider ths case ef the applicant

to angags him int he works that may aise in future H
inatead of outsidaers. I

—

1e Yith ths abeve directions, the Original Application is

disposed of., N, order as to costas,

q&a.s.:ax P AR AME SHUAR)
\D.
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Datsd: 12th October, 1998 | Z?”443ﬁ2 <
Dictated in Open ourt, QSB«Gi




Caopy to:

15 Tha Director General, Telecom, Nau Delhi,

2, The Chief General Menager, Tolecommunicatiens,
AP, Hyderaebad, e

i The Telecom Dibstrict Manager, Mahaboabnagar.

h, The Sub Divisienal Officer, Telacam,.Gmdual.
§O

« One copy te H853P,M(J),CAT,Hyderabad,

& One copy to D.R(A),CAT,Hyderabad,
« -One duplicate copy.

YLKR

One cepy to Nr.E.Suryanarayana,ﬂdvmcate;cﬁT,Hydarabéd. ’ \
One copy to mr.U.Rajesuarq ﬁam,ﬂddl.EGSC.ﬁﬂT,Hydarabﬂd. \
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